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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYCERABAD BENCH \£>
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| C.A.835/97. Dt. of Decision : 10-07-287.
|
1 T,Munil Subramanyam

.« Applicant.
| Vs

1. The General Manager,SC‘Rly,
Rail Nilayam, Sec'bad.

2. The Dy.Chief Mech, Enginec=r,
Carriage Repair Shop,
Settipally Post, Tirupathi,

++ Respondents,
ltounsel for the applicant :

: Mr. K.Sudhakar Reddy
Founsel for the respondents :

: Mr. C.V,Malla Reddy,SC for Rlys.
ﬁonsz
E HON'BLE SHRI H. RAJENDRA PRASAD : MEMBER (ADMN.)
THE HON®BLESHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.) |
‘ ook ok %
| CRDER

|
CRAL CRDER (FER HCN'BLE SHRI H,RAJENDRA PRASAD ; MEMBER (ADMN, )

‘ Heard Mr,K.,Sudhaksr Reddy for the applicant and Mr.C,V.

l |
MTlla Reddy for the respondents, _

N

From the facts of the case it is revealed that the applica
i8 son of the original land-owner. On the déath of his father
[ "ﬁr&9|and

‘\.,pq.COmpensation was paid tc the applicant.

He is in need of a
sufitable job in the Railwa

y8 under the land dispdaced persons' quota.
3.

The applicent is directed tec submit a representation tc
J .

R-i in this regard within one month from to-day, The same shall be

et

mined and disposed of by the respondents within 90 days thereafter

with a suitable decidion under the provisions of the scheme

a2£ also
ip Fhe light ¢f the judgements gelivered by this Tribunal from time
|
to Time..
4. | Thus the Or is dispcosed of. No cests,
y -
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| (B.S.JAT PARAMESHWAR) (. RAJENDRA PRASAD)
L’/,,//ﬁEMB%5 (JUDE. ) ~ MEMBER\_{ADMN. )
3,

ictated in the Open Court)




To
1,
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3.
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B.

The General Manager, SC Rly,
Railnilaya, Secunderabad.

The

eputy Chief Mechanical Engineer,

Carriage Repair Shop, Settipalli Post,
Tirupati, Chittoor Dist,

One
One
One
One

Cne

Pvm.

copy to Mr, K,Sudhakar Reddy, Advocate, CAT.Hyd.
copy to Mr,C.V.Malla Reddy, SC forRlys, cAT,Hyd.
copy to HHRP.M{A) CAT,Hyd.

copy to D.R.{A) CAT.Hyd.

spare copy.
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THE HON'*BLE MR.JUSTEICE
: VICE~CHAIRMAN

afig

. THE BHON'BLE MR.F.RAJENDRA PRASAL:M(Z)
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